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The 17" September2018
Yo TAOSH0-06-05/2018/7722/50—Preamble.- Whereas the direction has been given by the

Hon'ble Supreme Court to the States to make the compensation scheme for the victims of lynching and
mob violence compliance which is necessary and expedient.

Now, therefore, in exercise of the powers conferred by section 357A of The Code of Criminal
Procedure, 1973, the Government makes the following scheme for giving compensation to the victims of
lynching and Mob Violence:—

1. Short title, extent and commencement.—

(1) This scheme may be called The Bihar Lynching and Mob Violence Victim
Compensation Scheme, 2018.

2) It shall extend to the whole state of Bihar.

3 It shall come into force at once.

2. Implementation of this Scheme,2018.- Implementation of this scheme shall be made
according to the related provisions of the Bihar Victim Compensation Scheme, 2014(as amended
from time to time).

3. Under this scheme for computation of compensation, the governments will have regard to
the nature of bodily injury, psychological injury and loss of earnings including loss of opportunities
of employment and education and expenses incurred on account of legal and medical expenses.

4. Interim relief will be paid to the victim (s) or to the next of kin of the deceased within a
period of thirty days of the incident of lynching and mob violence.

5. In each district for speedy disposal of the cases of lynching and mob violence, a Speedy
Trial Court will be designated which will conclude the trial after day to day trial basis of the cases
within six months from the date of taking cognizance.

6. Free legal aid will be given to the victims or the next kin to deceased by the District
Legal Services Authority. Interim relief and payment of amount of the compensation will be made
by the District Legal Services Authority to the victim(s) and next kin of the deceased.

7. The amount of compensation under this scheme, 2018 shall be as per the following
"schedule 1".—

SCHEDULE-1
S1 Description of Interim amount of Minimum Maximum Amount
No. Injuries/Victims compensation Amount of of Compensation
(payment of amount shall | Compensation
be made within a month
of occurrence adjustment
of which shall made in the
amount of final
compensation )
1. | Death( lynching or mob 01 Lakhs Rupees |  ---—-- 03 Lakhs Rupees
violence)
2. Grievous injury 01 Lakhs Rupees |  --—--—-- 02 Lakhs Rupees
(described under
section 320 of I.P.C.)
3. Injury and 10 thousand Rupess | ~ ------- 25 thousand
psychological injury Rupess or actual and
legal expense
4. During Mob violence 01 Lakhs Rupees |  --—--- 02 Lakhs Rupees
grievous injury by fire
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S1

Description of
Injuries/Victims

Interim amount of
compensation
(payment of amount shall
be made within a month
of occurrence adjustment
of which shall made in the
amount of final
compensation )

Minimum
Amount of
Compensation

Maximum Amount
of Compensation

If the victim has
become incompetent by
the injury for earning or

has become
disqualified for an
employment or has
been restrained from
obtaining education.

01 Lakhs Rupees

02 Lakhs Rupees

By the order of the Governor of Bihar,

AKHILESH KUMAR JAIN,

Secretary, Law Department, Bihar.
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